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section 9 of thz Indin Stamp Act, 1899 (I of 1899, as in force in the
State of Himachal Pradesh and all other powers enabling him in this behalf
the Governor, Himachal Pradesh is pleused to remit ssamp duty charge-
able in Himachal Pradesh, under the said Act, on the fullowing instru-

ments in raspect of hypoth:cation of assets for loans upto Rs. 5,000/-
(five thousand) to be exccuted by the small farmers, owing not more

than 5 acres (25 bighas) of land, bortowed by them from the Cnmmcr— )

cial Banks:-—
1. Letter of Guarantec.

2. Form of Hypothecation/ hypolhecatron of standmg Crops.
3. Agreéments refating to term loans,

(R H.P. dt. 10.5. 1980, p. 560)

THELAND ACQUISITION (HIMACHAL PRADESH AMENDMENT)
ACT 1979

Arrangcment of sections
Sections :.
"Sho1 fitle. ,
Amendment of section 6.
Ameridmett of section 12.
Insertion of mew section 12-A.
Amendment of section 17. N
Amendment of section 18.
Inscrtion.of a new .sub-section 3 (A) and subsmuuon of sub-
szetion (4) of section 31. :
~ Ingertion of new section 52-A.
5. Repeal and savings.
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THE LAND ACQUISITION (MIMACHAL PRADESH AMENDMENT
: . ACT, 1979
7 (ActNo. 4 of 1980)*
{Received the assent of the President of India on the 14th April; 1980 and
wab pubslibed in R.H.P, Extra dt. 29-4-1980, p. 414-416)

An Act to amend the Land Acquisition Act, . 1894 (Acr No. 1 of !894) in
. its application 10 the State of Himachal Pradesh.

1. For Statement of Objécts and Reafons, see R.ELP. Extra,
dr; 7-4-1979, p. 12?1
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It is hereby enacted by the Legislative Assembly of Himachal
Pradesh in the Thirtieth Year of the Republic of India as lollows : —

1. Short title.—This A¢t may be called the Land Acquisition
(Himachal Pradesh Ameadment) Act, 1979.

2, Amendment of section 6.—In the first proviso to section 6 of the
Land Acquision Act, 1894, (1 of 1894) (h:reinsfter referred to as the
principal Act) for the words “three ycars”, ihe words *‘two years' shall
be substituted, '

3. Auntendment of section 12.~-In sub-section (2) of section 12 of the
principal Act, after the word “made”, the words “and, where the acqui-
sition of land is not for the purposes of the Union, also send a copy of
the award to the State Governmeni” shall be added.

4 Insertion of new section 12-A.—AfRer section 12 of the principal

Act, the following new section shail bz inserted, namely i —

12-A. Power to correet award.—(1) The Collector may, atany time but
not later than six months from the date of award, or where a
reference is required to be made uader section 18, before making
of such reference, corecct any clerical br arithmetical mistake in
the award either on his own motion or on the application of any
person interested. '

(2) The Collector shall give lmmedlate natice of any correction made
in the award to all persons interested and where the aequisition
of land is not for the purposcs of - the Union, also to lhc State
Goverament. _

. (3) Where any excess amount i$ proved to have been paid to any
person as a result of the correction made under sub-section (1),
such person shall be liable to refund the excess, and if he defauits.

or rcfuses to pay, the same may be rcalised as an arrear of land
reverne.’

5. Amendment of section {7, ~In section 17 of the principal Act—
(i) afier sub-section (1), the following explanation shall be added
namely : — :
**Explanation.—This suh-gection shall apply to any waste or arable
land, notwithstanding the existence therein of scattered trees
» Or tempar.ry structores, such as huts, pandals or sheds.”;

(ii) for sub-section (2), the following shall be substituted, namely :—
“(2) In the following cases, that is to say,—

(a) whenever, owing to .any sudden change in the channel of
any navigable river or other. unforeseen emergency, it be-
comes necessary. for any railway administration to acquire -
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the imm>diate Doss:ssion of any land for the maintenancz
ol their tr.ffic vr for th: purpose of making thereon ariver-
side or ghut station, or ol praviding copvenient connectien
with or access to any such station ;

{b) wh:mever in the opinion of the Collector it becomes necessary
. to acquire th: imm:diate possession of any land for the pur-
pose of any library or educational institution or for the con-
struction, exiension or jmprovement of any building or other
structure inany village for the common use of the inhabitants
of such village, or any godown for any society registered under
the Himachal Pradesh Co-operative Societies Aet, 1969, (3 of
' 1969),0r any dwelling-house for the poor, or the construction
of labour colonies or houses for any other class of proplc un-
der the Govertiment-spansored housing scheme, or any irriga-
tion tank, irrigation or drainage, channel, or any well, or any
public road ; “

{c) whenever land s required for a public purpose which in 1he

* opinion of the appropriate Government is.of urgent impor—

tance ;

_ the Collector may, immediately after the publication of the notice
mentioned-in sub-section (1) and with the previous sanction of the app-
ropriate Government, enter upon and take possession of such land. which
shall thcreupon vest absolutely in the Governmernt free from all encum-
brances :

Provided that the Collector shall not take possession of any building
or part of a building under this sub-scction without giving to the occu-
pier théreof at Jeast forty-eight hours’ notice of his intention so to do, or
such longer notice as may be reasonably sufficicot to enable such occu-
pier to remove his m0vabie property from such bu]ldmg without unne-
cessary inconvenience.”

6. Amendment of section 18 —After sub-section (2) of section 18 of

of the principal Act, the following sub-szction shall be added, namely :-—

"f3) Apy order made by the Collector on an application under this
section shalt be subject to revision by the High Court, as if the
Collector were a court subordinate to the High Court within
the meaniang of section 115 of the Code of Civil Procedure,
1908 (5 of 1908).” .
7. Insertion of a new sub-section {3-A) and substitution of sub-section
(4) of section 31.—In seclion 31 of the principal Act,—

- {a) after sub-scction (3}, the following sub-section (3-A) shall be
Ainserted :~— -
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“3(-A) Notwithstanding anything in this section, if the person jntere~
sted in the land is willing to acespt the compensation in kind,
instead of money, the Collector may further, with the sanction
of the appropriate Governmnt, instead of awarding a money
compensation in respect of any land, give some oiher land of
equivalent value in exchange of th: land acquired and thereby
pay the compensation awnsded in whele or in part in accor-
dance with the market value of the land so given in
exchange.”;

{b) for sub-section (4} the following sub-section (4) shall be sub-
srituted :—

*{4) Nothing in the last foregoing sub-sections (3) and (3-A) shall
be construed to iaterfere with or limit the powsr of e Collec-
for (o enter into any arrangement with any persen interested
ia the land and compatent to contract ia respect thereof.’”

8. Insertion of mew section 52-A.,—After szctipn 52 of the principal
Act, the following uew section shall be inserted, namely i:—

“52-A. Protcetion of compensation.—No. compensition awarded or
awardable under this Act—

(a) beforzitisactuolly paid to the porson enlitled to receive the
samie ; or

(b} befors or after it is actually paid to the person entitled to reccive
-'he seme in respect of aay land which is not liable under the
laww for the time being in forc: to attachment or saie in cXecu-

tion ol & decree of order of any court; shall beliable to seizure
attnchment or sequestration by process of any court, at the
instance of a creditor, for any drmand against the person entit-

lzd to compensation, or in sztisfactien of a decree or order of

any court, and, notwithstarding anything to the contrary in agy

law for the time bzing in force, neither the official assignee not

any recesiver appointed under any law shall be entitled to pro- -

ceed against or to have any claim on any such compensation.”

9. Repeal and savings.—The Land Acquisition (East Punjab Amend-
ment) Act, 1948 (15 of 1948), the Land Acquisition (Punjad Amendment)
Act, 19533 (2 of 1954}, the Land Acqguisition (Punjab Amendmend) Acl,
1956 (17 of 1956), and the Land Acquisition {Punjab Second Amend-
ment: Act, 1956 (47 of 1956}, as in force in the aress comprised in
Himachal Pradesh immediately before the st November, 1966 and the
territories added to Himachal Pradcsh under section 5 of the Punjab
Re-organisation Act, 1966 (31 of 1966), the Land Acquisition (Punjab

v
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Amentment) Act, 1962 (17 of 1962\, 28 in force in the said added terri-
torics and the Land Acguisition {(Himachal Pradesh Amendm:nt) Act,
1964 (9 of 1964), as in force in the arcas comprised in Himachal Pradesh
prior to Ist Ivovember, 1966 are hereby repealed ¢

Provided that all appointments, rules and orders made, all notifica-
tions and notices issucd, all transactions entered and ail suits and pro-
ceedings instituted under any of the Acts repealed under this section, s0
far as they arc consistent with the provisions of this Act, shall be deem-d
to have been respectively mwade, issued, entered inte and instituted under
this Act.

NOTIFATIONS
UNDER
THE LAND ACQUISITION ACT, 1894
REVENUE DEPARTMENT
NOTIFICATIONS
APPOINTMENTS AND DELEGATIONS
Shintla-2, the 3rd March, 1980

No 2-29/73-Rev. A-I1.—In excrcise of the powers vested im him

- under section 3 (c) of the Land Acquisition Act, 1894 and all other

powers enabling’ him in this behalf the Governor, Himachal Pradesh is

pleased to invest the Deputy Commissioner Lahaul and Spiti with all

the powers of Collector under the said Act to be exercised by bim within
the local limits of that district.

(R-H.P. dt, 3-5-1980, p. 536)

Sthimla-17 1002, the 26¢h March, 1930,

No. Rev. [-A (2)-2/76.—Tn cxercise of the powers vested in him
under section 3 (c) of the Land Acquisition Act, 1894 andall other
pawers snabling him in this behalf, the Governor, Himachal Pradesh is
pleased to confer upon the Land Acqu sition Offiicer,Mandi all the powers
of a Collector under the said Act to be exercised by him within the
local limits of Mandi Distriet with immediate effect.

(R.H.P. dt, 3-5-1988, p. 535)



T p}aced under _hecare of ...... o o .4 R

o ,rule 34(2) of the Himachal Pradesh Juvenile Justice Rules; 1989, .the . . -

R YT .. .Teésident of
S under section’ L-.‘;‘.., ........
' vide order No.. s dated ......... A e and was
- further placed under the supervrsxon of ' B - Vot
e S . (name of the Probatron Omcer) m
e W T v oo under o sectron..«.....».\..,.,,. : o T
e vzde order No....;..._..,...;.r..../Jated ....... e ‘;../.,“,'. et {
s And whereas on the report of the sald Probatron Oﬂicer and on makmg S DN |
. necessary mqurry it has been found expedrent to deal with the said juvenile s
© under section.....i........ ... S e e e e : of the' :
’Juvemle Justrce ‘Act, 1986 R o

It is hereby ordered that the sard ..... W i s PR A
~ (name of the _]uvemle) ' R
“be sent to the Juvemle Home/Specral Home ..... ST T A S \for a’ U
- period - of..v,',.,..,..‘.‘,...{ ...... dated thrs...-....;..;.;v.,',.,....,.,.,.... B e s
' day of ..... ‘-'..,,./-...~._..,._.'.4.'1'9; ‘ AT RNt B e
: Szgnatures ' W
e e e Chairman Juvenile Welfare Board
S Senior Maglstrate Juvenile Court

\

P

(R H. P Extra dated 28-6 1989 p 1<54-1594)
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o RECOGNITION OF . ORGANISITIONS
g SOCIAL AND WOMEN’S WELFARE DEPARTMENT

R NOTIFICATION R
Shzmla-Z the 19th May, 1989

No Kalyan-A(1)1/87(Part) ——In exerclse ‘of the powers- conferred under e

- Governor, Himachal Pradésh, is pleased to recognise the following orgam-
: satlons as after-care organisations for the purpose, in Himachal Pradesh:—

1. State Social Welfare Advisory Board Himachal Pradesh Mandi.
2. Indran Councrl for Chrld Welfare, Hlmachal Pradesh Shlmla-2 -

: ’_""(RHP Extra dated5-7-1989 )2 1616) S R ERNee , f*'_f" .
| THE LAND "ACQUISITION (HIMACHAL‘PRADESH) EEIES i U
. (AMENDMENT) ACT, 1986 SR SNP R |
(Act No. 17 of 1986)1 P TETEIL e e
ARRANGEMENT OF SECTIONS S ! e
Secttons : LT e e B

Ce Short title. -
2 . Amendment of sectlon 18, - , e ey : o :
. 3. Amendment of section 31. LR L R R T e
4. Insertion of new .section 52-A B T T R

5. Repeal and savrngs S I
l For Statefnnt Tof. Ob]ects and Reas ns See R. H. P Extra at 8- 3 1986 p 355 s
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. THE LAND ACQUISITION H. P (AMENDMENT) ACT 1986 : 43"7;
(Rccerved the assent of the Presrdent of Indra on the llth July, 1986 and WaS
published ' in Rajpatra,’ Hnnachal Pradesh Extra-ordlnary) dated the 22nd-

July 1986 at page 1241-42) . s
-~ An Act to amend the Land Acquisition Act 1894 (Act No 1 of 1894) in 1ts S
R applrcatron to the State of Hlmachal Pradesh. - v

© BE it enacted by the Leglslatrve Assembly of Hlmachal Pradesh in the
T 1rty-seventh Year of the Republrc of Indla as follows

3= 1. ‘Short title. —This - Act ‘may be - called the Land Acqu;srtlon E
(Hnnachal ~Pradesh) (Amendment) ‘Act, 1986 .

2. _Amendment of section 18 —~In section’ 18 of the Lard Acqursrtron
Act, 1894 (1 of 1894) (hereinafter called the jprincipal Act), forthe sign
*“.” occurring-at the end of existihg proviso to sub-section (2), the sign*:” -
: shall be substrtuted and thereafter the folloWrno second provisio. shall be.~
‘added,. namely :— —

“Provrded further that the Collec‘tor may entertain an applrcatlon :
‘under this section, after the expiry of the period. of six weeks
‘but within "a period of six months, if he is satisfied that the

~ applicant - was prevented by. suﬁ'}crent cause from maklng the
applrcatron in trme B .

3 Amendment ‘of seection 31.—In sectron 31 of the prrncrpal Act —

- (a) after sub- sect1on (3) the followrng sub- section (3—A) shall be ',
. inserted:— .

“(3-A) Notwrthstandrng anythrng in thrs sectron if: the person
interested in the land is willing to. accept the compensation - -
_in kind, “instead of money, the Collector may, further with the
sanction of the’ appropriate Government, instead of awar-
ding-'a money-compensation in respect of any land give some
other land of equivalent value in exchange of ~ the land
acquired and thereby pay.the compensation " ‘awarded - in
whole  or ' in part in-accordance with the rnarket value of the
land s0 g1ven in exchange ”; and i v

" (B) for sub-sectron (4) the followmg sub-sectron shall be substrtuted.
namely :— . : :

- “(4) Nothrng in sub-sections (3) and (3 A) shall be construed to
- interfere with ‘or .limit the power of the Collector = to - enter.
into any -arrangement with any person interested in the. land
.- and. competent to contract 1n respect thereof.”

4. Insertion of new sectlon 52-A. ——After sectron 52 of the prrncrpal .
‘Act, the followrng new sectron shall be mserted namely - -

“52-A Protectzon of Compensation. —-No compensatron awarded or .
awardable ‘under this Act— = .

(@ before it is actually pard to thc pcrson entrtled to receWc the
_same; or :

\.
o
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' i_f(b) before or after it is actually paid to the person entlﬂcd to ST
- réceive the same in respect - of “any land which is not liable, -
~under the law for the time being in force, to attachment or

~ sale. m executlon of a decree or order of any court;

“shall be hable to serzure attachment or sequestratlon by proeess‘ o
.of any court, at the instance of a credltor for any demand-against ~ -

“the:person entitled to compensation, or’in satisfaction of a decree .

~or order -of any court, and, notwithstanding anything to the -
“contrary in any law for the time bemg in force, neither the official =~
" assignee -‘nor. any receiver appointed under any law shall. ' be

pensatlon

. entitled to proceed agalnst or to have any clarm on any such com- -

- 5 Re veal and savmgs —-The Land Acqmsmon (Hlmachal Pradesh)
, (Amendment) Act 1979 (4 of 1980) 19 hereby repealed:

Prov1ded that aH appointments, rules and orders made, all notrflcatxons IR

,and notices issued, all transactions entered into and suits and procee-

dings instituted. under the Act so repealed under this section, so far: as

“they are consistent with the provisions of this Act, shall be deemed to have

- been respectlvely made, issued, entered mto and lnstltuted under thlS Act:

Uy e NOTIFICATION\S“i
... UNDER ;
THE LAND ACQUISITION ACT, 1894

'REVENUE DEPARTMENT

\ NOTIFICATIONS Lo
APPOINTMLNTS AND DELEGATIONS ’.v
’ ShzmlaZ the 3rd Marc/z 1980 k

i No 2—29/7"3—ReV.A-II —In exercise of the powers vested  in  him
~under section 3 {c) of the Land Acquisition Act, 1894-and all other powers:
: enabhng him in -this behalf the Governor, Himachal Pradesh, is pleased

to invest the Deputy Commissioner Lahaul and Spiti with all the powers

of Collector under the said Act to be exercised by him wrthm the local .

hmxts - of that district. *

(R.HV.P. dt. 3-5-19’ P 536)

Shlmla-171002 t/ze 26th March 1980

No. Rev.I-A(Z) 2/7¢.—In exercise of the powers vested in him under v

section 3(¢) of the Land Acquisition Act, ‘1894 and all other powers en-

“abling him in this behalf, the Governor Himachal Pradesh, is pleased:

to confer upon the Land Acquisition Oﬁicer, .Mandi all the powers  of
a’ Collector under the said Act to be exercised by - him. w1th1n the loca]
limits of Mand1 DlStI‘lCt with 1mmed1ate effect. . :

t(R,H.P. dt. 3-5~1980, p.535)
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